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Eastern Zone Bench, Kolkata. [ K

| Q2022
O.A. No. 107/2023/EZ ’\\% 2’;;‘5;)&; &% /
% WKATA o=
WA N KOLKA &
In th e ’\y
t tter of R & i
n ¢ matter o \\\\\\'[; V\/ES

Soumen Chakraborty

2 : PR TPTES Petitioner
1.0 1. 00489i2022 - |
\ O\  ALPORE™ O] Versus
W NN KOLKATA /
NS 5 SR The Principal Secretary,
N O/\\ \/\,, E %’\
Environment Department,

Government of West Bengal and

others

......... Respondents

AFFIDAVIT-IN-OPPOSITION, ON BEHALF OF RESPONDENT NO.10,
DISTRICT MAGISTRATE, PURBA BARDHAMAN in connection with
the order Dated-12.09.2023 of Hon’ble National Green Tribunal,
Eastern Zone Bench in O.A. No.: 107/2023/EZ

I, Sri Purnendu Kumar Maji, s/o Mihir Kumar Maji, aged about 55
years, By Caste Hindu, by Occupation- Service, presently posted as

_..District Magistrate Purba Bardhaman residing at Bardhaman

ur, Kalna Road, Near Circuit House, Purba Bardhaman, West

713101, do hereby solemnly affirm and submit as follows:-
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That 1 am the District Mnf;:mrmc, Purba Bardhaman, being \th? ’e

Rcspondont No.

10, and as such |

am well
and cireqy mst

e oFy
acquainted with the facts '

ances of the case,

2. That 1 am sSwearing this affi

order Passed by the H

davit, in PUursuance of the solemn

on’ble Tribunal on 12-09-2023

3, in the context of
the Contentions as laid down in the Original Applicatj

3.

on.

That the COPY of the order, Passed in O.A, 107/2023/EZ, dated
12—09~2023 had been

Served upon the District Magistrate, being the
Rcspondent rno. 10.

4.  On 12-10-2023, an

affidavit was duly signed and sworn before
the Notary Public by the erstwhile Additional District Magistrate and the

District Landg and Land Reforms Officer, Purba Bardhaman but due

certain defect in the Affidavit Si,

gned and sworn on 12-10-2023, this day
the instant affidavit is being filed.

S. That vide memo dated 29-09-2023,

a letter was sent to
B.L.&L.R.O, Au shgram — I by the Additional District Magistrate and the
District Land and Land Reforms Officer, Purba Bardhaman, being the
Respondent nc. 7 herein to give detailed report in connection with the

entire matter.
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Merme Asstedd (yey 1O-26007,

The copy of the t5id re

Pore by the 8140520,
22,

-

= 2
=7

~ :
B anneres 508 rnz

Y

7 Thzat from the

r - =
Ll 24

detailed report zs Orovided Dy the =,
A
“Ushgrosm - - f, ' t ich 3 3
b Zrom - 1, the following facts hizve been found, which is as olicws
) The property involved in the zbove noted OLA. caze iz recorded
against 1R, Kh, 2205 under Plor Nos. 3811, S58IZ, 3213 2z

-
iz

5818/9022,

in the Mouza-Dwarizpur (J.L.no.-118) in
of K

Y. Agrotecn Private Ltd,

the nzm=

bj

On perusal of the L.R.2.C.R, it is seen that in Plot no. 3811, the

name of X.M. Agrotech Pvi Ltd. -represented by Director SHi

Pankaj Kamar Marothi is recorded measuring about 27 decimals

under khatian no. 2306, with classification Sali.

In Piot rno. 5812, the name of K.M. Agrotech Pvt Ltd.

3

g3 ves WA
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o : « ol” M
mensuring about 29 decimals, with clnasification as CbO}l‘\k ,7

P,
Lo Rice Mill, with n noting “Conversion Case 71(1.N.D)y/O7". 7/

@)

In Plot no. 5813, the name of K.M. Agrotech pvt Ltd. represented

Ly Dircctor S Pankanj Kumar Marothi is recorded, measuring
. e » 3 1 il

about 1.81 acres, with classification as Choulkol” i.e. Rice Mill,

with 2 noting “Conversion Casc 7 1(I.N.D)/07".

In Plot no. 5818/9032, the namec of K.M. Agrotech Pvt Ltd.
represented by Director Sri Pankaj Kumar Marothi is recorded,
measuring about 79 decimals, with classification as “Choulkol”

i.e. Rice Mill, with a noting “Conversion Case 71(1.N.D)/07”.

It is also seen in the report of the B.L.&L.R.O. that presently, a

rice mill is running in the land recorded against LR Kh. 2306.

Moreover, it has further been stated in the said report of the
B.L.&L.R.O., Aushgram 1 that presently, a Fly Ash Brick

manufacturing factory is alsc running in the land recorded

against LR Kh. 2306.

"
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Casc 71(1.N.D)/07" as well as for production of ne (‘cqs:\ry PAPE

. : ; O ¢

for running of IFly Ash Brick manufacturing factory. / V/i \
‘ly Ash

That as per the report of the BL&LRO, Aushgram — I, a F

8.
Brick manufacturing factory is running in thec same premiscs of th

Rice Mill but they failed to show Conversion Certificate in connection

with the running of Fly Ash Brick manufacturing factory

O. It is therefore, humbly submitted that this Hon’ble Tribunal may

graciously be pleased to pass an order or orders as deems fit and proper

in the interest of justice.

10. The statements made in paragraphs 1 to 8 are based on
information derived from the record which are usually kept and
maintained by this answering respondent in the ordinary course of

business and which I believe to be true and rest thereof are my humble

submission before this Hon’ble Tribunal.

\Owrkewh Kamad” Mﬁﬂ’)

Identiﬁed by me Deponent

V v, Hhowish (v med” basv. District Magistrate
Purba Bardhaman

0 3 FEB 2024

VERIFICATION

046/2022
ALIP
KOUE)IR D’th é;p nent above-named, do hereby verify and declare that the

Op

WEsmﬁe% {ts made in paragraphs 1 to 8 are based on information derived
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| > ‘h are Res
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nt in ¢
the mdmmy course of business nnd thyc
/

9‘“7 be true and rest thercof are

/\t(n.,) Bo\\l}lo &0 ribunal,

(Y%

my humblec submission hcfor?!

”pa\xga,

Cgn /
/\/4«’ P '.4(7 .
T (&) = &
\\:&ﬂqﬁa & fj
% éjldcntﬂ‘iequy A W nendin Kuomard f\/\ﬁy’)
HU"’} A W<y pod Qo © DSpodeht
Advocate District Magistrate
WeF/ s o/zop . : A " Purba Bardhaman
Verified at 0 3 ‘_EB 7-02

———— On day of December, 2023

Solemonly Affirm & Declare
before me on Identificution

LN J

PRATI. / , Notary .
Alipore Judges/ Police Court, Kol-27
Regd No. 049/2022 Gout. Of West Bengal
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Khatan No 2208 # T T (020911g)
2 Dwaviangyr JU No 143 Police Station.
\\:\'\y_\-n
\" “ Revenue g2 0 Rupees = =
<) Yot Aroa of tang(ay 3 18 Acre (3) Totat Dag  Total number of Dag 4
| A Name and Addross o oy (5) Right (6) Remads ——————_
Name On behall of K N Adrotech Rayot o D e
N\ g
Eathey | Diroctor
| Address Sn Pan\aj Kumar Marath;,
Kon of Thanwaral Marathi
| esdont of (‘\\Nnalhhah,
| Gushharg
— . —_— \_
| M lang o this Rght under own Rossession
Oag No I Nae or Remarks Total area Share of this Area of share of iang”
‘ Lang under Dag Rightin the Dag of this Right in the
j‘ | | ———DB=29
1
__7 | Acre Acre [ Hegt
-\ ! Shan 0.87 0.3121 0.27
Rice Min 0.29 1.0000 0.29
N Conversion Case No.
. 71.ND Y07
“7 Rice Min 1.81 1.0000 1.81
,.r) Conversion Case No.
o - 71(.N.D.y07
S Rice Min 3.03 0.2610 0.79
Conversion Case No.
71(LN.D )07
\\\‘—W\‘
\JxJ\__\_; .
—_
Page 1 of 1
10.10.2023
Certified o be the English translation of 5 Record of Right in Bengali
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Dist. Bardhaman Ro. Sur No, 1835
P.S. Aushgram

~ MouzaDwarlapur T T JiNo 162

305

Khatian No. 116

Pargana- Gopbhum Touzi No. 1
Inrespect of Superior Right | Payablein [T under Section
respect of this right and from date
Khatian | Particulars and Respeclive | Rent | Cess Remarks
No. possessor (in Share
Brief)
Pattani 8-anna
Harihar Nandi 8-anna
chowdhury | 12 anna | 5gonda 9 gonda
Re.1/-
One anna
13 anna 2 gonda
ATTESTED
Sd/-illegible
Date 16.9.55
Group Particulars and possessor Share Particulars and possessor of Share Class of this right and
No. of this right this right special Rule and
Appendix
Ryoti Stitiban
Poss:
Parbati Charan Re.1/-
Bandopadhyay This khatian will be
....... Bandopadhyay Having Ryoti possessory right as effective under the
per rule 4 Govemment

| Note or changed under Section
105/106/108/109 (with Case No.
& year)




LA
/
¥
,-/
.'/’
:/“
,1[} Khaban No. 116 Land in Khas Possession i this right
4 ’
Dag no Possesor of Class of Remarks Total area of Share of this Ares of land m the
i dag the North Land Dag right in the Dag share of this right
b:jneric; I out of the Dag.
A l Dec. A Dec
-
™ 5815 Totan Shali 16 anna
—
, 5811 | Maheshnath | Shali 16 anna
{
i
{
ct—k}
61'}51
&
[)/, Total area of the Land under own possession:
Khatian no. of the recipient of rent Khatians of subordinate right =
Total are under subordinate right \ \
Grand Total: \ ‘
o]

Certified to be the English translation of a Record of Right in Bengali
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WA w D Ity 147 o ad i
st Nendhangnn o G 1o Asst, o h,‘ 1744
100 Aushygrmm I'migmin GogdAunn Vminiia 3 1
L]
{ )
['ryrd An by i s Las 20
| ’ ]
postfsesh 1A 1 Vol leopn dites
gt
fisd | Cums | fistrndry Pued | Cans

I tempunt of gl [lghi

!
{

Khatlan | Partlomlare apd Inspcdive
No pontessor (In Nisf) fiharn

!
{

21 Pallani 10 arna

And Dar Paltan)
Nrishingha Charan 13/ wiing oA esprgtrunt

Nandi Chowdlnsr
’ Itant WL (A IS A AN

fisn

Bl Hivihae Nandl 10 prna |
Chowdhury coemomerveces !
[0,/ {

FITESTELD
) Megptie
Date 5,10.57

Gl A s A 8
s Fuse 200
Lpirvsis

Bharo “Parficulars and possessor | Chate

~Group | Porliculars ond postoscor
of thig right

No. of this right

T erehemstir

Brahomalra Bokkrocwar Having intermediary
gundormdhyﬂy Permanent rent free rght
055]
Nalinakghya Bandopadhyay —_
Ramnath Bandopadhyay (;) 3'11//:';3
Panchanan Bandopadhyay
Son of Bljoy Krighna
Bandopadhyay
Katyanl Devi
w/o Anadl Nath Bandopadhyay
Sarati Jamin Devi ) 0-017-3-7
W/o Rampada Bandopadhyay
Nakulleswar Bandopadhyay Y
Baidyanath Bandopadhyay 0-0-6:22
Amiya Bandopadhyay
Son of Rampada Bandopadhyay
of
P,0.

0-017-3-6

Note or changed under Section
105/106/108/109 (with Case No.
& year)




[

Khatian No. 1216 " UandinKnas Possession i this fight —
| Dagno. | Possesor of dag | Class of " Romarks | Total areaof | Share of this | Area ofTErT_dTnﬁeT
the North Land 1 Dag right in the Dag share of this right
boundaries out of the Dag
A, Dec. [ A [ Dec
- 22 | 50
5818 Tarak Chandra Garden Nalinakshya Re.1/ ,
A 719
5818 | Khatian No. 2744 | Garden Shankar and others Re.1/
9031
B 03
5818 | Khatian No. 1744 | Garden Dddd Re.1/ 3
9032
})(\/ (3) three
dag only
Total area of the Land under own possession: \ 22 \ 50
Khatian no. of the recipient of rent Khatians of subordinate right

Total are under subordinate right

Grand Total:

Certified to be the English translation of a Record of Right in Bengali
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Mouza-Dwarniapur
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JL Mo 162 v
Disl. Bardhaman Re. Sur No 1835 N vhatian Mo 545
P.S. Aushgram Pargana Gopl‘ﬂ;um TouzriMo |
or Gection
In respect of Superior Right N 1 “Payable in . rm‘:':;"b’n
an ¢ -
respect of this right » = Rent " Cess
Khatian | Particulars and Respeclive | Renl 1 " Cess Remarks e
No. possessor (in Brief) Share
Ka Pattani 10anna = s
And Dar Pattani
Nrishingha Charan ) t
Nandi Chowdhury By way of en')oyme
Rent free and possession
3 Harihar Nandi 10 anna
Chowdhury n
Rel-
ATTESTED
sd/- illegible
Date 5.10.57
i his right and
Group Particulars and possessor Share Particulars and possessor of Share Clas§ (l)fF\"( :s ?]d
is ri this right special Rule a
No. of this right g '
Appendix
Brahamatra Bakkreswar Re.1/- Ryoti Stitiban rent free right Brahamator
Bandopadhyay
Poss: 8 anna
Jogeswar Chongdar This khatian will be
Of Gushkara Having Ryoti possessory right as effective under the
per rule 4 Govemment
Poss: 8 anna
Dasarathi Goswami
Slo Haridas Goswami ———-
Manikeswar Goswami Re.1/-
Son of Balaram Goswami

Note or changed under Section
105/106/108/109 (with Case No.
& year)
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/ dag only

Khatian No. 545

310

| 3

Land in Khas Possession i this right = ;

(1) One

I B

Khatian no. of the recipient of rent

L_/L//L.,L_,,L,,/_ﬂ,,
otal area of the Land Under own possession: 1

Dagno. | Possesor
of da — __—
the North 9 (L;;ZS of Remarks | Total arcaof Ghare of this nare of this ngh
boundaries Dag dghtin the 023 | 4 o¢ine 029
bec
— — A
o L
[ e
- 1| 81
5813 Bijoy Kumar Danga

T

Khatians of subordinate right

Total are under subordinate right

Grand Total: 1
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@ ANNEXUREJZ' £

1
ol s T ‘V"“n?lr;;ff:ormn Officer

aman
fingram -1 at Guaknrn, "‘"h"n?;;’nhm e
Emall Tl Ivjlﬁv:c)ﬂl_cglj‘Hl!,@(}',",:"_, e 09/10/2023

s Dated
-_— . p
Memo. No: 699@7"’&,,‘"0//1“5- HE08S

To
The Additional District Magistrate

S
District Land & Land Reforms Officer
Rgjbati, PurbaBardhamar.

N 3/EZ
Sub : Report in the matter of O.A. NoO. 107 of 202

AND
In the matter of

Soumen Chakrabo

Vs.

The Principal Secreta Environment De artment,

Govt. Of West Bengal & Ors.

Sir, s
As per your direction in connection with the above noted subject, the
findings are given below as per the available official documents and report of

the Revenue Inspector-

1) The property involve in the above noted OA case is recorded against
LR Kh. 2306 in the mouza Dwariapur (J.L.no.-118) in the name of KM
- Agrotech Private Ltd. [Copy enclosed]

2) In RS records, and was recorded against RS Kh. 116, 545, 1216 & ors.

3) Presently, a rice mill is running in the land recorded against LR Kh
2306. -

4) Presently, a fly ash based Brick manufacturi i
] ring factory is runni i
the same premises and for that they have failed to gow convgrfi;ﬁ
certificate. Undersigned has issued notices to the Directors of th KM
Agrotech Private Ltd. to submit necessary papers in this regard :

Enclo : As stated above

This is for yo ug kind information.

X v&&g'(\(S
Bi?d-( Lan%@n’d}éz Rﬁ@@@ns Officer
u.sgrt\%‘\d.“@‘lg )‘tﬁﬁ\‘g‘d raman

\

AUBY '

318



|5

To

The B.L.& L.k o

Ausgram. e -
M-, Pyppa pordiaman ~—""Date : 06/10/ 2023

Memo. No. Syg(7) 7RI7GM/2023

—

sm_ﬂalﬂﬁuqu.u.v_l&mmmwﬁm
5811..5812,5813,5818/9 pur Mouza

Respected Sir, &
as per your direction and above noted subject, a ficld enquiry has been
13, 5818/9032 at

conducted by the undersigned of the plot nos. 5811, 5812, 58
Dwariyapur mouza. During the enquiry its appecars that «KM Agrotech Private
Limited” is situated on the aforesaid plot at present and the others facts are

mentioned below-

is LR plot nos. is

1) The land schedule of “KM Agrotech Private Limited”
d LR Khatiyan no.

~~ 5811, 5812, 5813, 5818/9032 at Dwariyapur mouza an
is 2306.
2) In course of enquiry it appears that a Ric

the aforesaid plots.
3) In course of the enquiry it also appears that a fly ash based Brick

meanufacturing factory is running at the same premises.

e Mill is running at present on

DUL

Plot No.- 5811, 5812, 5813, 5818/9032

319

Viouza — Dwariyapur
J.LNo.-118
&@Z}Iftﬂéé L_Lo ‘[209_8 .

Total Area — 3.16 acres Rkeveaue Inspecto

o Guskara Munt

icipality
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